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For the reasons recorded separately, this 

stands disposed of with observations and 

ns to the Respondents. 

(M.R.Mohanty) 
Vice-Chairman 
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ORAL ORDER 
Dated 30.06.2009 
O.A. No.125/2009 

MANORANJAN MOHANTY, (VICE-CHAIRMAN):- 

Applicant (who was appointed as Forest Ranger in 

NEFA/Arunachal Pradesh on 01 .04.1970) was promoted as ACF during 1980. 

One of his junior named S.J. Jongsam (who became ACF during 1981, by 

direct recruitment to State Service) superseded him, during 1988, by 

obtaining promotion as DCF in State Govt. Service. During 1992, some others 

were also granted promotion as DCF. Applicant, having not been given 

promotion, approached the Hon'ble Gauhati High Court by way of filing CR 

No. 455/1993; which was, virtually allowed, on 18.05.1998, with direction to 

promote the Applicant w.e.f. 28.11.1992 with all service benefits including 

seniority. Accordingly by an order Dated 2406.1999, the State Govt. brought 

the Applicant to DCF post by creating temporary post of DCF with effect 

from 28.11.1992 i.e. the date on which his juniors received the promotion as 

DCF. Later, the Writ Appeal No. 36/2000 (challenging the order dated 

18.05.1998 passed in CR No. 45511993) was dismissed, as infructuous, by the 

Division Bench of the Hon'bie Gauhati High Court on 28.06.2006. 

2. 	While the grievances of the Applicant were pending before the 

Hon'ble High Court, as aforesaid, some officers from Arunachal Pradesh 

Forest Services were nominated (by the State Govt. of Arunachal Pradesh) 

for promotion to IFS and four persons (some of whom were juniors to the 

Applicant) were granted promotion (to IFS) on 26.09.1996. Applicant was not 

nominated by the State Govt.; apparently because he was superseded by 

his juniors, by that time, by the action of the State 
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However, after succeeding (with aid of the HonbIe Courfs 

order as aforesaid) to get DCF post in State Govt. Service? the Applicant was 

granted promotion to IFS on 18.08.2000. His representation to antedate his 

promotion (to IFS) to 26.09.1996 (i.e. the date when his juniors were 

promoted to IFS) was forwarded by the State Govt. (of Arunachat Pradesh) 
0 

to the Govt. of India on 22.08.2005. He filed another representation on 

18.08.2006; which was forwarded (by the State Govt.) to Govt. of India on 

07.09.2006. On 04.07.2007. the State Govt. of Arunachal Pradesh issued an 

order placing the name of the Applicant above the name of aforesaid Shri 

S.J. Jongsam in the Seniority/Gradation list dated 03.07.1993 of DCF in State 

Govt. Service by treating him (Applicant) to be in the Cadre of DCF w.e.f. 

28.11.1992. Applicant, thereafter submiffed representations to the Govt. of 

India,. on 19.07.2007 and 25.11.2007 seeking to antedate his promotion to IFS. 

In response to his letter dated 25.11.2007, the State Govt. of 

Arunachal Pradesh informed the Applicant (in their Communication dated 

10.10.2008) that his (Applicant) representation dated 10.08.2006 (claiming 

induction to IFS w.e.f. 26.09.1996 in accordance with the judgment dated 

28.06.2006 in W.A. No. 36/2000 against judgment dated 18.05.1998 in Civil 

Rule No. 455/1993) was forwarded to Govt. of India on 07.09.2006 and that 

the Govt. of India has also been requested, on 24.07.2007, to refer to the 

representations dated 24.02.2006 & 27.10.2006 of the Applicant and that no 

decision has so far been received from Govt. of India. Finally, it was 

disclosed in the said letter dated 10.10.2008 of the State of Govt. as under:- 

"Your promotion to IFS cadre from the State Cadre 
with retrospective effect can be done by the Union 
of India only in accordance with IFS (Appointment 
by Promotion) Regulations, 1966. The Service 
benefits as admissible to you under rules 
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considered on receipt of the Decision from the 
Govt. of India." 

Finally, the Applicant (who has already retired from services on 

31.07.2005) submitted a representation to the Govt. of India on 03.02.2009 

(which was forwarded to Govt. of India, by the State Govt. of Arunachal 

Pradesh, on 24.03.2009) before filing the present Original Application (on 

29.06.2009) under section 19 of the Administrative Tribunals Act, 1985;• 

wherein he has prayed as under 

"8.1 That the Hôn'ble Tribunal be pleased to direct the 
respondents to hold review DPC so as to consider 
induction/appointment of the applicant to the IFS 
(AGMUT Cadre) with effect from 26.09.1996 i.e., the 
date when his junior Sri SJ Jongsam was 
inducted/appoInted to the said cadre. 

8.2 That the Honble Tribunal be pleased to direct the 
respondents to consider grant of the benefit of 
Junior Administrative Grade and Selection Grade 
with effect from the year 2001 and 2005 
respectively, or the dates when Sri S J Jongsam, the 
immedIate junIor of the applicant was granted the 
said beneflts 

8.3 That the Communiqué dated 10.10.2008 be set 
aside and quashed 

8.4 Costs of the application. 

8.5 Any other relief (s) to which the applicant is entitled 
as the Hon'ble Tribunal may deem fit and proper." 

Heard Mr. S. Dutta, learned counsel  appearing for the 

Applicant; Mr. Gautam Baishya, learned Sr. Standing Counsel for the Union 

of India and Mr. R. K. Dev Choudhury, learned Counsel for the State of 

Arunachal Pradesh (to whom copies of this O.A. have already been 

supplied) and perused the materials placed 
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By order dated 18.05.1998 of the Hon'ble High Court rendered in 

CR No. 455/1993, the Applicant was to be given promotion retrospectively 

w.e.f. 28.11.1992 with all service benefits; which includes the right to be 

considered for promotion at appropriate stage (at least when his juniors 

received consideration for promotion) and, accordincily, the State Govt. (of 

Arunachal Pradesh) and the Govt. of India ouQht to have acted promptly to 

consider the case of the Applicant for nomination (for promotion to IFS) at 

least with effect from the date his luniors were nominated/promoted to IFS, 

by detailinci a Review Committee. Since the State Govt. (of Arunachal 

Prddesh) has, by now, repeatedly written to the Govt. of India (to consider 

the case/representation of the Applicant to antedate his promotion to IFS), it 

is now for the Govt. of India, U'PSC & the State Govt. of Arunachal Pradesh to 

detail a Review Committee to examine, retrospectively, as to whether the 

Applicant could have been nominated at the time (26.09.1996) when his 

juniors in State Govt. Service were nominated/axointed to IFS and act 

accordingly and, if required, by creatinQ a temporary post (in IFS) from a 

retrospective date and, as now claimed by the Applicant, also consider his 

case for conferment of 'Junior Administrative Grade' and Selection Grade 

w.e.f. 2001 & 2005 respectively; as his un-disputed Junior (in State Service) 

Shri S. J. Jonqsam got the said benefits durinci 2001 & 2005. 

It has been alleged by the Applicant that instead of acting 

promptly, the Respondents are only satisfied by transmitting & sitting over the 

repeated representations of the Applicant for years. It is the positive case of 

the Applicant that no final orders have yet been passed by the Central 

Govt. on his (Applicant) repeated representations. Copies of the letter 

dated 10.10.2008'and 24.03.2009 (filed as Annexure-1 1 & Annexure- 13 t 



O.A.) of the State Govt. goes to show that Govt. of India has not reacted on 

the prayers of the Applicant (to antedate his promotion, to IFS, to a date on 

which his juniors got the promotion) till 10.10.2008/24.03.2009. 

In the above said premises, without any waste of time, this 

matter is remitted to the Respondents (Govt. of India, UPSC & State Govt. of 

Arunachal Pradesh) who should act promptly to consider the case of the 

Applicant for his promotion to IFS from the dates (starting from 26.09.1996) his 

juniors (in State Govt. Service) received promotion to IFS;  by detailing a 

Review Committee headed by UPSC and to grant him necessary relief, as 

due and admissible under the Rules, by way of passing a reasoned order 

within 120 days from the date of receipt of copy of this order. 

Subject to above observations and directions, this case is 

disposed of. 

ii. 	Send copies of this order to the Applicant and (to all the 

Respondents (along with the copies of the Original Application) by 

Registered Post and free copies of this order be also supptied to the 

 

Advocates appearing for the parties. 

IBBI 

 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

./ 
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I 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: AT GUWAHATI 

d ) I 
Title of the Case: 
	

Original Application No. I o<-) /2009 

Shri Brajesh Chandra Das: 
	 Applicant 

-Versus- 

Union of India & Ors: 
	

Respondents 

SYNOPSIS 

The applicant in this application challenges, amongst others, the legality and validity of the 

impugned Communiqué dated 10.10.2008 (Annexure - 11) declining any responsibility of the 

respondent State in the matter of induction/appointment of the applicant to the Indian Forest 

Service (Arunachal Goa Mizoram and Union Territories Cadre) [in short, IFS (AGMUT Cadre)] with 

retrospective effect. The application also challenges the inaction of the respondents in 

considering his case for induction/appointment to the IFS (AGMUT Cadre) with effect from the 

date 26.09.1996 i.e., the date when his juniors were so inducted/appointed and also the inaction 

of the respondents in not considering payment of such consequential benefits to the applicant as 

would flow to him because of his such antedated induction/appointment. 

LIST OF DATES 

01.04.1970 	Applicant ('A') appointed as Forest Rancier of the erstwhile North East 
Frontier Agency (presently known as Arunachal Pradesh). 

15.10.1980 	'A' promoted as Assistant Conservator of Forest (in short, ACF) with 
effect from 20.02.1980 - He joined on 29.10.1980. 

Para 4.2, Pci. 2 

01.04.1981 	One Sri SJ Jongsam was appointed as ACF through Direct Recruitment - 
5) Jongsam became immediate junior to applicant in the cadre of ACF. 

Para 4.3, Pci. 2 

22.12.1988 	Sri Si Jongsam was promoted as Deputy Conservator of Forest (State 
Forest Service) [in short, DCF (SFS)]. 

28.11.1992 	Five other persons were promoted as DCF (SFS) - Applicant was not 
promoted ignoring his seniority. 

Para 4.5, Pg. 2 

1993 	 'A' approached Hon'ble Gauhati High Court in CR No. 455 of 1993 - 
Promotions of SJ Jongsam and others challenged. 

Para 4.6, Pci. 3 

1996 	 Respondent State nominated names of few SFS officers (all junior to 'A' 
-: 	 except one Sri R Modi) for induction/appointment to the IFS (AGMUT 

Cadre) - 'A'not nominated presumably because of his lower seniority in 
the seniority list. 

26.09.1996 	Four persons including Sri SJ Jongsam were appointed• to the IFS 
(AGMUT Cadre) - Except Sri R Modi all were junior to 'A'. 

Para 4.7 & 4.8, Pci. 3/Anx. 1, Pg. 12 
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18.05.1998 	CR No. 455 of 1993 got disposed of - Direction given to promote 'A' with 
effect from 28.11.2992 and to maintain his seniority and give 
consequential benefits. 

Para 4.9, Pci. 3/ Anx. 2, Pg. 14 

	

24.06.1999 	 'A' promoted as DCF with effect from 28.11.1992 - Benefit of seniorty 
not given. 

Para 4.10, Pg. 4/ Anx. 3, Pg. 21 

	

18.08.2000 	'A' appointed to the IFS (AGMUT) Cadre. 

	

31.07.2005 	 'A' retired from service as DCF (IFS). 
...Para 4.13, Pg. 4 

	

22.08.2005 	 Respondent State forwarded representation filed by 'A' seeking 
ind uction/nom i nation in the IFS (AGMUT Cadre) with retrospective effect 
from 26.09.1996. 

Para 4.14, Pci. 4/ Anx. 4, Pci. 23 

	

28.06.2006 	Hon'ble High' Court dismissed WA No. 36 of 2000 filed by one Sri RK 
Deuri and another against the Judgment and Order in Civil Rule No. 455 
of 1993. 

Para 4.15, Pg. 5/Anx. 5, Pg. 24 

	

18;08.2006 	'A' filed representation to respondent no. 3 & 4 - Sought 
ind uction/nom i nation in the IFS (AGMUT Cadre) with retrospective effect 
from 26.09.1996 and other ancillary benefits. 

	

07.09.2006 	 R3 forwarded the representation to R2. 
Para 4.16, Pg. 5/ 

Anx.6&7, Pg. 26&28 

	

04.07.2007 	 'A' was granted benefit of seniority— Placed above Sri SJ Jongsam in the 
seniority list dated 03.07.1993. 

Para 4.17, Pg. 5/Anx. 8, Pg. 29 

	

19.07.2007 	 'A' represented to R2 - Sought grant of benefits of antedated 
induction/appointment to the IFS (AGMUT cadre). 

Para 4.18, Pci 5/Anx. 9, Pci. 30 

	

25.11.2007 	 'A' sent reminder on his representation. 
Para 4.19, Pci. 6/Anx. 10, Pg. 31 

	

10.10.2008 	Respondent State issued impugned Communiqué avoiding any 
responsibility in the matter. 

Para 4.20, Pg. 6/Anx. 11, Pg. 34 

	

03.02.2009 	 'A' represented to Ri. 

	

24.03.2009 	 Special Secretary (E&F), Department of Environment & Forest 
Government of Arunachal Pradesh forwarded the representation to Ri 

Para 4.21, Pg. 6/ 
Anx. 12& 13, Pci. 35&37 

** ** * * * 

'V 
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i 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(Application under Section 19 of the Administrative Tribunals Act, 1985) 

Original Application No._fs,2009 

BETWEEN: 

Shri Brajesh Chandra Das 
Son of Late Ram Gopal Das 
Geruapar, P.O. Sarupeta, 
District: Barpeta, Assam 
PIN - 781 318 

Applicant 
-AND- 

The Union of India, 
Represented by Secretary to the Government of India, 
Ministry of Environment and Forest, Paryavaran Bhavan, 
CGO Complex, Lodhi Road 
New Delhi- 110 003 

The Director (IFS Division) 
Ministry of Environment and Forest, Paryavaran Bhavan, 
CGO Complex, Lodhi Road 	 ( New Delhi- 110 003 

The Stà'te of Arunachal Pradesh 
Through the Principal Secretary to the 
Government of Arunachal Pradesh, 
Environment and Forest Department, 
Itanagar - 791 111 

The Principal Chief Conservator of Forest, 
Arunachal Pradesh, Itanagar - 791 111 

Union Public Service Commission 
Through its Secretary 

	

- 	Dholpur House, New Delhi - 110 069 
Respondents 

DETAILS OF THE APPLICATION 

	

1. 	Particulars of the order (s) against which this application is made: 

This application is made against non-consideration of the applicant's case for 

induction/appointment of his name to the Indian Forest Service (Arunachal 
4 

Goa Mizoram and Union Territories Cadre) [in short, IFS (AGMUT Cadre)) by 

holding a review of the decision of the Departmental Promotion Committee (in 

short, DPC) which led to appointment of his junior to the IFS (AGMUT Cadre) 

by Notification dated 26.09.1996 ignoring his case. The application is also 

against non-consideration of his case for payment of benefits consequential to 

such induction/nomination. 



Thii] 
Cen(r AdmjnIsfrafJ.., Tribur 

• 29 JUN2009 	 2 

!!!!ati Bench 

)urisdiction of the Tribunal: 

The applicant declares that the subject matter of this application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is being filed within the 

period of limitation as prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case: 

	

4.1 	That the applicant is a citizen of India and resident of the address given in the 

cause title and as such, he is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of India. 

	

4.2 	That on 01.04.1970 the applicant was initially appointed as Forest Ranger of 

the erstwhile North East Frontier Agency (presently known as Arunachal 

Pradesh). Thereafter, by Notification No. FOR/233/72/Pt/25453-505 dated 

15.10.1980, he was promoted to the post of Assistant Conservator of Forest 

(in short, ACF) with effect from 20.02.1980 and he joined to the said post on 

29. 10. 1980. 

	

4.3 	That after promotion of the applicant as ACF, some other persons - including 

one Sri SJ Jongsam - were appointed as ACF through Direct Recruitment. The 

said Sri SJ Jongsam was appointed on 01.04.1981 and he became the 

applicant's immediate junior in the cadre of ACF. 

	

4.4 	That the post of Deputy Conservator of Forest (in short, DCF) is up next to 

the post of ACF and is filled up by promotion of persons with eight years 

service in the cadre of ACF. The post is manned by officers from State Forest 

Service (in short, SFS) as well as Indian Forest Service (in short, IFS). 

However, when vacancy exists in the cadre of IFS, such persons may be 

nominated for induction/appointment to the IFS. Be stated that under Rule 5 

of the IFS (Appointment by Promotion) Rules, 1966, the list of suitable 

officers is prepared on the basis of seniority in the State Forest Service. 

	

4.5 	That by an order dated 22.12.1988, the respondent State promoted the said 

Sri Si Jongsam as DCF (SFS) with effect from 01.08.1987, however, ignoring 

the applicant's seniority in the cadre of ACF and the recommendation of the 

DPC in his favour. By yet another order dated 28.11.1992, the respondent 
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State had again given promotion to five other persons as DCF (SFS) 

notwithstanding applicant's seniority over them. 

4.6 	That being aggrieved, the applicant had approached the Hon'ble Gauhati High 

Court in a writ petition challenging the legality of the above said promotions. 

The, said writ petition was numbered as Civil Rule No. 455 of 1993. 

4.7 	That in the year 1996 the respondent State had nominated the names of few 

State Forest Service Officers in the cadre of ACF/DCF (SFS), including Sri SJ 

)ongsam, for appointment to the IFS (AGMUT Cadre). Such candidates were 

holding various places from serial number 9 in the seniority list of ACF officers 

as on 01.01.1983 published under no. 180/E-2/84/21316-364 dated 

03.07.1993. It is stated that out of the persons so nominated, except for one 

Sri R Modi (at serial number 9); all were junior to the applicant. In the said 

seniority list Sri SJ Jongsam was placed at serial 20 and though erroneously, 

the applicant was placed at serial 37. In such premise, the applicant was not 

nominated ostensibly for the reason that on the basis of his lower seniority, 

- he was not considered to be within the zone of consideration. This was done, 

'however, without considering the fact that the question of inter se seniority 

between the applicant, Sri SJ Jongsam (serial 20), Sri RK Deuri (serial 21) 

and Sri S. Thirunavukarasu (serial 25), amongst others, were pending 

adjudication between the Hon'ble High Court in Civil Rule No. 455 of 1993. 

The applicant is not having a legible copy of the aforesaid seniority list 

and as such is unable to enclose a copy thereof with this application. He 

however, craves leave of this Hon'ble Tribunal to produce the same at 

hearing, if need be. 

4.8 	That on consideration of the names so nominated, the respondents by 

notification dated 26.09.1996 appointed four persons including Sri SJ 
Jongsam - against the vacancies for the State of Arunachal Pradesh - to the 

IFS (AGMUT Cadre): The persons so appointed were holding places at serial 9, 

20, 21 and 25 in the seniority list of ACF as on 01.01.1983. 

A copy of the aforesaid Notification dated 26.09.1996 is 

annexed herewith as Annexure - 1. 

4.9 	That the Civil Rule No. 455 of 1993 was finally disposed of by the Hon'ble 

High Court on 18.05.1998 and the respondent State was directed to give the 

applicant's promotion as DCF with effect from 28.11.1992 and pass necessary 
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- 	order maintaining his seniority and to give the applicant all service benefits of 

the post including seniority. 

A copy of the Judgment & Order dated 18.05.1998 passed by 

the Hon'ble Gauhati High Court in Civil Rule No. 455 of 1993 is 

annexed herewith as Annexure - 2. 

4.10 That in compliance of the aforesaid order of the Hon'ble High Court, by Order 

No. FOR 236/E(A)/93/22574-674 dated 24.06.1999, the respondent State 

had promoted the applicant to the post of DCF with effect from 28.11.1992. 

A copy of the aforesaid order dated 24.06.1999 is annexed 

herewith as Annexure - 3. 

4.11 That as against the Judgment & Order dated 18.05.1998 passed by the 

Hon'ble Gauhati High Court in Civil Rule No. 455 of 1993, one Sri RK Deuri 

and another had preferred an appeal viz. Writ Appeal No. 36 of 2000 before 

the Division Bench of the Hon'ble Gauhati High Court. 

- 	4.12 That in such circumstance, the respondent State had not passed any order in 

terms of the Judgment & Order dated 18.05.1998 in Civil Rule No. 455 of 

1993 and thus, had not granted the benefit of seniority to the applicant. 

4.13 That however, by a Notification No. 32012/1/93-IFS-I dated 18.08.2000 

issued by the respondent Union of India, the applicant was appointed to the 

IFS (AGMUT Cadre) subject to outcome of aforesaid Writ Appeal No. 36 of 

2000. The applicant thereafter retired from service on 31.07.2005 in the 

capacity of DCF (IFS). 

4.14 That consequent to his appointment to the IFS (AGMUT Cadre) by notification 

dated 18.08.2000; the applicant submitted a representation to the 

respondent no. 2 through the respondent State and prayed for his 

induction/nomination in the IFS (AGMUT Cadre) with retrospective effect from 

26.09.1996 i.e., the date when his junior Sri: SJ Jonsam was appointed to the 

IFS (AGMUT Cadre).The said representation of the applicant was however, 

forwarded by the respondent State through communiqué under No. FOR 

145/70/Vol.J/622-23 dated 22.08.2005. 

A copy of the aforesaid Communiqué under No. FOR 

145/70/Vol.I/622-23 dated 22.08.2005 is annexed herewith as 
Annexure - 4. 
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4.15 That the Writ Appeal No. 36 of 2000 was, however, dismissed on 28.06.2006 

as infructuous by the Hon'ble Gauhati High Court. 

A copy of the Order dated 28.06.2006 passed by the Hon'ble 

Gauhati High Court in WA No. 36 of 2000 is annexed herewith 

asAnnexure-5. 

4.16 That after disposal of the aforesaid writ appeal, the applicant submitted a 

representation dated 18.08.2006 to the respondent no. 3 and 4 with a copy 

to the respondent no. 2 and sought for grant of the following: 

Appointment as DCF against cadre post of IFS allotted to 

Arunachal Pradesh, 

Induction/appointment of IFS senior time scale against 

promotion quota with effect from 26.09.1996 (written as 

26/9/06 in the representation), 

Restoration of junior administrative grade with effect from a 

date when his juniors were granted the said grade, 

Restoration of selection grade with effect from a date when his 

juniors were granted the said grade, and 

Release of all service and financial benefits. 

The respondent no. 3 by communiqué dated 07.09.2006 had 

forwarded the said representation of the applicant to the respondent no. 2. 

A typed copy of the representation dated 18.08.2006 as well as 

the Communiqué dated 07.09.2006 are annexed herewith as 

Annexure - 6 & 7 respectively. 

4.17 That thereafter, by Order under Memo No. FOR 236/E-2/93/Pt/20,651-80 

dated 04.07.2007, the respondent State had granted to the applicant the 

benefit of seniority and placed him above Sri SJ Jongsam in the seniority list 

published under no. 180/E-2/84/21316-364 dated 03.07.1993. 

A copy of the aforesaid order dated 04.07.2007 is annexed 

herewith as Annexure - S. 
1 

4.18 That having not received any response on his representation dated 

18.08.2006 and also in view of grant of seniority in terms of the order dated 

04.07.2007 aforesaid, the applicant submitted a representation dated 

19.07.2007 to the respondent no. 2 claiming induction/appointment to the 

IFS (AGMUT Cadre) with effect from the date when his junior Sri SJ Jongsam 
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was so inducted/appointed. The applicant also endorsed a copy of the said 

representation to the respondent no. 3 & 4. 

A copy of the aforesaid representation dated 19.07.2007 is 

annexed herewith as Annexure - 9. 

4.19 That the aforesaid representations of the applicant having failed to evoke any 

positive response, he issued a reminder on 25.11.2007 to the respondent no. 

3 & 4 on the subject of his induction/appointment to the IFS (AGMUT Cadre) 

with effect from the date when his junior Sri Si Jongsam was so 

inducted/appointed. 

A typed copy of the aforesaid reminder dated 25.11.2007 is 

enclosed herewith as Annexure - 10. 

4.20 That thereafter on 07.11.2008, the Chief Conservator of Forests (A&V), 

Government of Arunachal Pradesh issued a communiqué dated 10.10.2008 

disposing of his representation and informing the applicant that his grievance 

with regard to 'induction/appointment to the IFS (AGMUT Cadre) with effect 

from the date when his junior Sri Si Jongsam was so inducted/appointed' 

could be redressed only by Union of India. By the said communiqué the 

applicant was also informed that payment of service benefits admissible under 

the Rules would be considered only upon receipt of decision from Government 

of India. 

A copy of the aforesaid Communiqué dated 10.10.2008 is 

enclosed herewith as Annexure - 11. 

4.21 That in the aforesaid premise, the applicant took up the matter with the 

respondent no. 1 throUgh his representation dated 03.02.2009 and sought 

relief. On 24.03.2009, the Special Secretary (E&F), Department of 

Environment & Forest, Government of Arunachal Pradesh had forwarded the 

said representation of the applicant to the respondent no. 1. 

A typed copy of the representation dated 03.02.2009 as well as 

the communiqué dated 24.03.2009 are annexed herewith as 

Annexure - 12 & 13 respectively. 

4.22 That the applicant states that in terms of the provisions of the IFS 

(APPOINTMENT BY PROMOTION) REGULATIONS, 1966; the determination of 

his seniority and consequential entitlement vis-à-vis Sri Si Jongsam and 
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others as in the Judgment & order dated 18.05.1993 of the Hon'ble High 

Court in Civil Rule No. 455 of 1993 and also in view of the consequential 

orders passed by the respondent State on 24.06.1999 and 04.07.2007, he is 

entitled to inclusion of his name in the list of suitable officers to be prepared 

by the respondent State for induction/appointment into the IFS (AGMUT 

Cadre) along with Sri SJ Jongsam and others who were nominated by the 

respondent State in the year 1996. Apart from his seniority over Sri SJ 

Jongsam and others, the applicant was also otherwise eligible for such 

consideration as by that time he had already put up more then eight years of 

service as ACF. To facilitate this, the respondent State is under an obligation 

to hold a review DPC to notionally nominate him along with the ACF/DCF5 

(SFS) for the purpose of his induction/appointment to the IFS (AGMUT Cadre) 

in the year 1996. The respondent no. 5, on the other hand, is also under such 

obligation to consider the applicant's candidature vis-à-vis the other 

ACF/DCFs (SFS). In other words, the respondents are liable to antedate his 

induction/appointment into the IFS (AGMUT Cadre) with effect from 

26.09.1996 instead of 18.08.2000. The Communiqué dated 10.10.2008 is 

- 	therefore liable to be set aside. 

4.23 That the applicant states that from the post of ,DCF the upward movements in 

the time scale of pay, as applicable in his case, can be demonstrated as 

follows: 

DCF Selection Grade 

I 	(After 4 years) 

DCF Junior Administrative Grade 

I 	(After 9 years) 

ACF/DCF (SFS) -------------> = DCF (IFS) Senior Scale of Pay 
Pro motion 

4.24 That the applicant states that in terms of the IFS (RECRUITMENT) RULES, 

1966, on his induction/appointment to the IFS by way of promotion, he 

becomes eligible to be placed in the senior scale of pay. Further, in terms of 

the IFS (PAY) RULES, 1968 he becomes eligible to be placed in the Junior 

Administrative Grade upon completion of 9 (nine) years from the year of 

allotment of the cadre post. That is to say, the applicant having been allotted 

the post of DCF in the year 1992 became eligible for being placed in the 

Junior Administrative Grade in the year 2001. The upward movement to 

Selection Grade is permissible on completion of 4 (four) years in the Junior 

Administrative Grade and thus, the applicant became entitled in the year 

2005 for placement in the Selection Grade. 

011 
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4.25 That the applicant states that his juniors - including Sri SJ Jongsam - got 

promoted as DCF Selection Grade on 01.01.2005. But, for the erroneous and 

delayed nomination of the applicant to the IFS (AGMUT Cadre) in the year 

2000, he has been deprived of such benefits of promotion to the higher posts 

and the scales of pay attached therewith. Thus, the applicant is also entitled 

to be considered for such promotion though notionally, to the Junior 

Administrative Grade in the year 2001 and to the DCF Selection Grade with 

effect from 01.01.2005. 

4.26 That the applicant states that there had been nothing adverse against him in 

the entire of his service record and as such, he is eligible for the purpose of 

having his name nominated for induction/appointment into the IFS (AGMUT 

Cadre) along with the ACF/DCFs (SFS) nominated in the year 1996. On such 

nomination, the applicant is further entitled to the benefit of antedated 

induction/appointment into the IFS (AGMUT Cadre) with effect from 

26.09.1996 instead of 18.08.2000 and to grant all such consequential 

benefits including monetary as would flow to him because of such antedated 

induction/appointment. 

4.27 That the applicant states that till date nothing has been done from the end of 

the respondents to redress his grievance and hence this application for 

appropriate relief. 

4.28 That this application is made bonafide and for the cause of justice. 

S. 	Grounds for relief (s) with legal Drovisions: 

5.1 	For that, the applicant - having put up more than eight years service as ACF 

and further having been promoted as DCF - is entitled, in terms of the IFS 

(Appointment by Promotion) Regulations, 1966 to have his name nominated 

for selection for induction/appointment into the IFS (AGMUT Cadre) along 

with the other ACF/DCFs (SFS) nominated in the year 1996. 

5.2 	For that, in view of his seniority above Sri SJ Jongsam. and others, the 

respondents ought to have nominated his name for his induction/appointment 

into the IFS (AGMUT Cadre) in the year 1996 and this having not been done, 

the respondents are liable to hold a review DPC now so as to consider 

induction/appointment of the applicant into the IFS (AGMUT Cadre) in the 

year 1996 and the respondents are liable to be directed in this regard. 

5.3 	For that, the year 1992 being the year of allotment of the post of DCF to the 

applicant, in terms of the IFS (PAY) RULES, 1968 read with the IFS 
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(RECRUITMENT) RULES, 1966, he is eligible for being placed in the Junior 

Administrative Grade in the year 2001 and further to the Selection Grade in 

the year 2005 and as such, the respondents are bound in law to consider 

these aspects of the matter and pass appropriate orders in favour of the 

applicant so as to grant him the appropriate scales of pay. 

5.4 	For that, the Communiqué dated 10.10.2008, in that it avoids the 

responsibility of the respondent State in the matter, suffers from total non-

application of mind inasmuch as even under the IFS (Appointment by 

Promotion) Regulations, 1966, it is the responsibility of the respondent State 

.to prepare a list of suitable officers for induction/appointment to the IFS 

Cadre and in that view of the matter, the Communiqué dated 10.10.2008 is 

liable to be declared arbitrary, illegal and thus set aside. 

5.5 	For that, in any view of the matter the action of the respondents in not 

considering the applicant's case is illegal, unfair and unreasonable and thus, 

they are liable to be directed in an appropriate manner by this Hon'ble 

Tribunal. 

- 	6. 	Details of remedies exhausted: 

That the applicant declares that he has exhausted all the remedies available 

to and there is no other alternative remedy than to file this application. 

7. 	Matters not previously filed or pending with any other Court: 

The applicant also declares that he has not previously filed any 

suit/application before any other Court/Tribunal pertaining to the subject 

matter involved in this application nor any such suit/application is presently 

pending before any other Court/Tribunal. 

S. 	Relief Cs) sought for: 

Under ,  the facts and circumstances stated above, the applicant humbly prays 

that this Hon'ble Tribunal be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes. 

that may be shown, be pleased to grant the following relief(s): 

8.1 	That the Hon'ble Tribunal be pleased to direct the respondents to hold review 

DPC so as to consider induction/appointment of the applicant to the IFS 
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(AGMUT Cadre) with effect from 26.09.1996 i.e., the date when his junior Sri 

SJ Jongsam was inducted/appointed to the said cadre. 

8.2 	That the Hon'ble Tribunal be pleased to direct the respondents to consider 

grant of the benefit of Junior Administrative Grade and Selection Grade with 

effect from the year 2001 and 2005 respectively, or the dates when Sri SJ 

Jongsam, the immediate junior of the applicant was granted the said benefits. 

8.3 	That the Communiqué dated 10.10.2008 be set aside and quashed. 

8.4 	Costs of the application. 

8.5 	Any other relief (s) to which the applicant is entitled as the Hon'ble Tribunal 

may deem fit and proper. 

9. 	Interim order prayed for: 

The applicant does not pray for any interim relief; however, the Hon'ble 

Tribunal may be pleased to observe that subsistence of the present 

application shall debar the respondents from considering his case. 

10. 
The applicant files this application through advocate. 

11. 	Particulars of the I.P.O 
1.13 .0 No. 	 CF 52 ) F S297 J  69F 352 
Date of issue 	 2Q06 . (59 
Issued from 	 : 	G.P.O., Guwahati. 
Payable at 	 G.P.O., Guwahati. 

12. 	List of enclosures: 
As given in the index. 

V 
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VERIFICATION 

I, Shri Brajesh Chandra Das, son of Late Ram Gopal Das, aged about 63 

years, resident of Geruapar, P.O. Sarupeta, District: Barpeta, Assam, PIN - 781 318, 

do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true 

to my knowledge and those made in Paragraph 5 are true to my legal advice and I 

have not suppressed any material fact. 

And I sign this verification on this the 23 rd  day of June 2009. 

Signature 
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(OB.uBLsaE N_PR 	E2T1O I_O 	 0F_ID1A) 
F. NO. 32012/1/93-IFS I 
Government of India 

Ninlstry of Environment and Fco rosts 

Paryavarn Bhwan, 
CGO Pomplex, Lodhi, RI 
NøyPo2i -110003 

Dathd the 26t Sept. 1996, 

NOTIFICATION 

In exorcise of the powers conferred by sub-rule 1) of rule 
8 ef the :oadian Forest Service •( Bocruitmeit ). Rules, 1966 read with 
sub-re gulation (1) of regulation 9 of the Indian 'crest Service 
(Appointment by promotion ) Regulations, 1 1966 , the  President is please 
to appoint with immediate effôet the undorontioned twenty Officers of 
the State Forest Service of Arunachal Pradosh,Mizoram and Andaman & 
Niccbar Administration, (Yonstitutent unit of the Arunachal Pradosh-
Goa-M2ram and Union Territories ( AGNUT ) Cadre, to the Indin - 

porest Service against the existing ' vacancies and to allocate them to 
the AGMTJT cadre of the Indian Forest Service under sub-rule (1) of rul 
6 of the Indian Forest Sorvieo(Cadro)Ru1os_ 1966 -- 
s1, Y 	 .-. 

. 	 V I  
A NamO of the Officor 	-- -A 	ae_o 	- 

- 	 - - -'-' - - - -   - - - - _33_ - - - - - - - :: 
RuNcHAL RADES - 

01 , R. Mcdi 	 01-03-1 947 
02, 8.3. Jcngsam 	 02-01-1955 
03, R.K. Deeri 	

0 	 0103_1959 
04, S. Thirunavukarasu 	 0+-02-1 95 1f 

Cj 

0. I. RQZ ik, 01-04-1939 
B. Suanzalang 	 31-03.-1955 	f 

A' 	• If P • Liankhama 	 01 -03-1 9+9 	Z" 
Laithangliana Murray 	 16-+-1959 hj 

05- Liankima Lailuna 	 1 0-It-i 961 	-• 
o. Vanlalsawn,a 	 01-03-1 959 
07. Hmingdailova 	 01-05-1959 

ANDAMAN jICOBAR ADMIITRATIQN - 

01. J.P. Misra 	 03-07-1951+. 
029 Randhir Singh 	 17-11-1938 
03, M.P. Sngh 	 08-12191+.5 
Oh-. B.P. Singn 	 01 01+ 1 9)+7 
05, S .0 • Mukho padhyay 	 26-1 0-1 950 
06. Axiuth Guna 	 30-011949 
07 George Jacob 	 14_12_1952 



/— 
	— — — — — — — — — — — — — — — 	— — SIG 

V 	 NNan.e of the Officers 	X atoefhjrth 
gin)  

LL 
08 Vo Chandrand1 	. - 	25-004950 
09, ijiudra Kwnar - 	— 	27e10ø1960 	- 	— 	- 

Sd/-(1R0 Sanohwai ). 
Under 8ocrotar7 to the Govt. (of In&La 

The 	Manager, 	. 	.. 	 . 	. 	. 
G.ovorrxnont of India. Press . . 

- (Flaryana) (with a copy of Hindi version). 

.1 The C1jefsocretay. Govt.of kJ, Itnagar, 

2 iiu Ci1 	Secretary,  Govt0 o 	11zora, Ai.zaul, 
3 The Chin f Secretary, Govt. of .P4daman & Nicobar, Port Bliar. 

ai Chief Conservator ,  of :l!OrQ$t 	:A,p. Itanagar 
• 	 . with spare copies for 	OffIcOrS). 

5 The Princia1 Chief C 1sorvator!.f!orests, MIzoram. 
6 The Prineial Chief Conscr%ato 	f Forests, Andaman & Nicobar Islands,' Port Bliar with th spare Cpies for the Offirs cflcerned 	 . . - 

• .[? The Accountant General, AJ 	Ianagar, 
8 The Accountant Genera]., ?liziram, Aizraw1. 
9 The Ace oun tan t General, Andaman Nicobar islands, Port Bliar. 

. 10. 
• 

The Secrotar, Unin Publià Sorvico Cennnissionor, Dhelpur House, Shahjahan, Road, Now. Delhi. /1 

ben - 
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T1I 	 I 
2 0 The Principal Chiie 	IC 	scato 	of Forest 

and 3ccretary,Forest Dpatjtent,Govt. of 
frunacha1 PradeSh. 

3.,Shri 	S J JongSam, 
Dcuuty Conservator 	ft Forest(S.F.S.), 
C/O Chief Conservat6E c 	Threst, 
Arunachal Pradesh # Itan$.j 	- 

-------- 	— i------  1 - --- -- 
4,Sri R K Deuri, 	I 	/ 

- 

Deputy Conservator 	f I 'ords, 
0/0 Chief Conservatr ó, rorjest, 
\runachal Pradesh,Itangaif. - 	— - 

5 Sii 3 Thiunovukarasu, 
DcuLy ConSdcrva.or of 1 	arest, 
Deputr Chief 	'lildlifearden, 
L 1aLtar1agun,runacha1 1Psh,----- 

6.SrI 	Tailong, 
Div.Siona1 0ffcer 1 Khupsa Forest DiVISiOn S  
Khunsa, Arunacha'.. PradeSh. 	1 	 / 

S.) 	 / 

7 	' 	Partin 	(D.á F ) 	DiviSona1 Officer, 
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Dat of hear! no and i ndtment 	18th 0 14áF,1998. 
L 

D ORIDER (OPAL)" I 
.'.'.. 

Tlv main cr. nrover3y raised i this writ 

petitoii J. Lcl( 	tothenon-considetinof 

the pet!tione,rvs  cso for th, pobtd Deuty ons-. 	. 

--1 ervator o. 1 oreS t a nd rromrticn of rs-hcThnts Mos 

3 to 7 and other J ,unior officers ovrldokih. the genuine 

claim of the oetitiorjer as well á.s 	hetntë-s.e 
4 . . 

enxortt 	àf the 
I 	 - 

petitioner vis-viS 	he respondets. 
1' 

ti 

1 
I 

- 2 	The petitionr was initiallr appointed 

as Forest Ranger on com1etit16of training 	and 

he 

	

j o i ned i n thn S! ci no t in t 	erstwhile North  

East 1 rontier Agency, presently kwn1s , runachat. 
/ - - iraQezfl, 	On 	4_ 10.ya 

-- 

23/72/Pt/25453505 dated 15-10-0,the ptktoner 

was promocd to the post of ASSiStantConservator 
Ii I 

of, Forest 	(ACF for 	sh(.,rt) 	with 1efdd..trom.  20-20-80, 1)H. 
- 

Iho Dctit.cor)er 	CCordingly, joinèd
L
---the said post 

•:.., .1: 
of AcI on 2g-1oro, 	The repon9es 3to 7 are a11 / 

direct Lccruit 	'nc. ,  were appoite 	a 	?F after the .j. 	-•. 	 i. . 1 
PC ti. t.ione.r,. 	R(D:;ponrlents 	iio5. 3. and 	4 .cre 	appointed . 	 . 

a 	ACE' on 1st Aprii,19J. 	and rendënts 	Nos•5,6, 

7 1 and 	weLcanpointed on 6-11-81 	3i-l82 and 111-82, 

lc3pccLi ely 	r 	rnt of 	putonsorvatr of .  

Forest 	(i 	r 	in 	h,57  r b)is 

under 	hn ftules 	nronotion to ithja.hbVeipost of 
'. 

• 	 ; 	i 	.. 	j. . 

DCF is o:riaitted •sfter eigh 	yea1$Jo9rvice as 
 

CF 	Res'ondbptt. 	•os 	romoted 'Ià81/1 ut r-Conserva tor  

1 	/ L 
• 

I 	.• 
L 	- 
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Guwaha 	. 

	

BOnh 	' •, L 	: 

of Fbret 1Lh effect from 1-8-87 vde order dated 

22nd _Dc(- cmbcr,19S8 and responden ts No s 4 to 7 were 

promoted t:o the post of Depuy Conservator of Forest 	••• 

by notificat!on dated 28th Novmer,1992 though a 	- 

per the s:niorit 11t, 

were Junior Lo the ptitionc. Bei * n,g ggieved, the 	- 

ietLcr 	moic 	)uc Court asSaling he legitimacy 

O. t hO 	'Cion of the rcsponderts 1,4b 3 to 7 

overlooki 	the enuineCiairn of 	petitioner as 

)C.i-g Violative of Aticle 16 of thejCnstitud-on-of 

Sndi, lh' pet tioncr,ir thepetit1bh,haS also Stated 

tlit Qn2 hri 13 C Y,who wa jwuor 1 to hi-rn in the 

	

CnJ.0)it.1 Jit, 	5 13o promoted viclo order dated 

2I 	 I 	 on.y on h1 mo;i no the Court. 

:iert,or rit riled dffidavit. In the 

rnen time, Lturng cho 

'o 6,Shj i.. L Tailono c3iccl and ac6 rth1dgly,hiS name 

' 3truc off '0 rnent3 hTos 1Iand_ in the 	- 

affidavit , have Stdted that ; hc 1 piitiôn of 

ropOfl(1ofl3 Nos.3 to 7 were mado---af-ter_ clue selection 

as pqr th R u1e, dnd,thCLefoLe, question of infring- 

ement of 7\LtIC1CS I A and 16d6es not arise, Respondents 

1 a n d 2  ,furthor, admitted about the promotion of 

Shrj 13 C Dcv, 	 S 	 • 

/ 

	

3, 	I have heard M.r NM Lh1r1.,1earned. senior 

counsel appearing on behalf f .€h&.peitioer 
- 	 . . . -,•--•• 

by Shri 7 K GosiamUShri Sc butta and 

Mr R P Sarma.,learned Govt. Advocate fr the State 

of Artinachal Praclesh asis ted1 by MChakraborty 

	

L 	Of1iC 	cnth, 

Co ntc3. : 4/- - 
+ 	

I 	

1/ 

• 
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- 

fli Lahi - I,lCarned 

on beha1 of the petitofler tnougn .a poIilot 	.. 

IC pcnCi 	Jo 3 to ' though direct LecruitS, were 

mcrgc1 into o ne CarL 	on appointent-4s ACF i.e.,the 

cxe of ACF. )i.flCe the potit::i-on 	was eligible to 

be promoted to the post o Deputy Conservator of -Forest, 
d 	 tt 

there cannot be any question of ignoring his case 

for 	w promotions more So hen the petitibne was found 

suitable by the Deoartmental Prootional Committe 

	

m 	e. 

Mr A K Goswami,the learned cousel,cited the example .. .................... 

of Shrj 13 C Dcv iho was also aoromotee ACF and who - 

ia$ also promoted to the o5tf theputyenseror 

of Forest- vjde Govt. order .datd 2 .3 

ir GoSiai1,LhC lea2ned counsel, drezrhy attention to 

the intcr-.SC SnioLity li.St 	that whereas the 

respondents iJoS, 3, 4,5 and 6 a10-ng.ith one Shri N K 

2a.it, were s10 in above the potit.onor, respondent 

LO O 7,SL. B C Dcv,T,a  below the petitioner in the 

, C ni C r t7 Jjs1. 

he learned Govt. Avcte  on the other h a n d 

ubnii :te1 that r;nondntS 	3to 7 1wcre given 	- 

promotion only on the bsjS 0 mè3it., Although the 

10u n -t (c)vL. 	61 oca 

oin1 _-- ccordr,  before this cirt, ut has drawn my 

attention to : rhotocop of the procedng of the 

Dpartm'ntal Promotion Committee rnectig held on 

29th October,-1992 in the offjec 	6t0.f the Member, 

\r.nach 1 PL -Vic? h Pl)1ic 3ervice Commission to consider 

the ca s s of 'tt. Cons 	at ervor of FoeStS to the posts 

Contd 

	

I 	 - 	 - 
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H 
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I JCentrIAdrmnIst,g,ve 
 

1 	28  .- AN 	2009 
-5- - 

ta 

of Dcnu 	Conscrritor of Fobtb in thp ' partmen 
n: foLes 	rom tne minutes of the proceeding, 	it 
r p'3i 	'1 	L 	1p 	re 	ilt te e conidereU thc ca es of 

of the pOLl tioner 
lc1p1rr)i5fl 	Lo 	hs çoL of1Qpty Consoivator 6f 
orost( Cr in 	hot) 0 	Toe r6i ;ttee ,! ~ after examining 

:1 the LCCO GS, 	rCn qn 	ed iiam S of ten officers from c 
Lh 	gen 	a 	cat - gory and those of four officprs belongi 'ng to  

3ccH 	Tribes, 	The sijcl 11 4st 	lso contal ned /ho 

- thc 	ran c 	o' 	.. th 	i 	loner ao?.os 	the 	ten officers 
recormen od  

6 	The noL C, f DCY' is aSoitionj Grade post t 
enc 	anne:. etment: el 	memberso.f 	eTtce 	to 	the 'I 

lCCLi)y 	Grce is 	to be made 	n tos'ulttjon with 
Jo floa 	on 	of merit with due regard to 
seUorlcr as 011iSior)od 	in 1 Rule 26of 	the Rules 

TI 'hi c h rocl s 	a3 	IQI 3 o'iS 	• 

126 	S ]OCt1.1n 	Grade 	(lb 
- 	 / 

Appointment of 
b•:t1 	seiec'tjon orac9e 	ha1i be made in o.hSul.tatjo.n With the 	Lioarcl on 	the basjs df t1irit with due 

regard to Seniority. 	.4 . 

2) 	in of flcei with lthe mipimurn eight e a r s of servicein __ti mealjpy) 	- -- --- - * - 

shall be eligible for 	" - 

for appointment to the 	el€.ct1on J grade, 
rro\ided that servicc ia duty post or 
ane quivalent ,  post ox; hiher_.post under Ccntr1 	C-o'.rernment,Gvt 	o•f.Arüchal 

aesl or in a State Fbë3rvjce 
shall Count towards eight .year.perjod, 

OVjd.d 1w thcr that w ore a- porson is LoflSiclrc(1 foi uch anpbjntmen all perso-n3 Senloi to him (in th timc. scale of pay) Shal 	:ilso be consldre:;jf.'.tje seniors 
 have SUCCC'33 1u11y completed probation and t:hy have omp1ete.d S'i.{L'yes 'service in theoradc .  

Contd 0  .6/- 

............... 

. 5  

I 	 'I, 
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.- S  • L---- 	. - 	. 
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: 	 •. 
: 	. 	• 	. .. 	 . : 
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t 	
- : 

7 	Fro .m tb• f3cts as Statedabove, the fo1ioaing 

	

 - 	 : 	• . 	- 	..-- -- 	
• 	•• 	... 

point' 'mcr gc 
, 	I 	• ii 	 - 	 : 	 ..•.. 	

• 	 .. ,j 
F. r3t1 , the oCtjt1oncx was Scnjor to rcspon_ 

0 	•• 	• 	
•.:, 	•: 	.. -- 	 . 	.- 	. 	'. 

c1en:S Nos,3 to 7 in the Gradj0n list aida1so wasY. 
. 	 ; 	 ' 	.. 	 . 	 . 	 ., 	 . 	

' ...1. • 	 • 	 ,: i senior to Shri B C Dev, and  
\ .1• 	 , -. 	 •• •... 	• . : cr'r:;

1YVSecondly, the Select1nCommjttee(Dpc) a1soe 
J 	.- 

 found . the Pet1tjonr eligible for selection. 	 , 
I 	

; 

The rule for promotion to a Selection Grade: 	 . 
-. 	

..• .;:•' 
pot SLipulates'nierit 'iith due r-egard to seniority'. 

- The petitionerwaS also found e1igi1eforse1ed1on 
-- 

When the petitioner did possess merit 1n an was 	 L 
5euor to other respondents , he was entitled for 	-, .. 	.. 

-H Promotion to tj . % Q post of CCF •eS1r €h1.Rules. That  
ii: t_ b,r thi ;. time 31 ri U C Dovwho'was junior to 

I. 	._. 	. 	. 	. hm/pe ti0 n 0 r 	s also promoted wi/th efect .±Orn 	 / 1 	. 	.: 	. 	........ 28-1l9 	
I 

•'' 	 .. 	. 	 . 
On OV'iiI Cos1c1eatj6f alJJhe facts 

and c±rcmsta:-tc; 	o. not fj 	any justif1catj0 

for i(:jnc :ho case of the peitjoner , more S 

afLcr be 	> :0¼ i eligible for 1pornotion. Other 
.:.j[ 	...- 	'.':. .... 1mil.ar1y placocJ 

p mot 	/tb C rct from 28_lIJ9_jnc1ding person 
r i.. iu'ioi t 	h - n the 	

- 
Cumn, L Le fni I 	 t1LioneL ci.githTh and recommended 
h.Ls name for romotion, there ws --flereason for not 
PrornoLur 	the PCI:iti.onor to the pos,t . of.; DOF. 	. . 	.. 

- 	 . 	. 	:j., 	. 	. 	.. 	...... f he respondents are 	 ,..- 

to Co iSj Icr the C1SC of the pet1Itjone for promotion 

aper thr Rulcs and in the. licjhtoft 	obServatjns . 	. 

.:cO 	 - . . 

- 
- 
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( 

made 	Thr 	onents slial.  Ialso take I nto 
CCfl1O1ctlOfl )1r 3(2 rvicc ren'cied by 1  thepetitioner - 
anz.l sh,,ii,l 	orcer maijn1tdi1 nij)g his 

j 	 )T )motion "1i1 	 from 2-11_92 
VICC ni 	I be entitled tb all 	 ./be  

- 

o the 	I C 	tq SC niorl i_ . 

. 	

• T h e petm i s al1o,ei tofthr e>tent lndjcated 

tl 
lrN

-  

• 	 __ 

•. .- -'. . 

ml,  
0 

H 	 i! .: 	• 	
.. 

E 

F 	(Judi 	 - 

U1( 	2 	I 	 - -----. 	 - 

- 
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GOVEfl NME MT OF ABUACHAL PR 
DEP RTKE NT OE 	V IUNMENT & FORESTS 

S .  

umln 	Thb 

: 	•• 	.. 	. 	.- 	
..: 	: 	. 	 •, 

The Gov2ror of Arunaha1 Pdoh 	p1ea.adt0 rda 

prom!tiofl of Shri BC0 	 t0 :.0 on5urvator.of 
in  thf! p3 	f r  
28/11192 giii the poat of D8pUty CortsVatQr of oresta (srs)... 
rstod 	pari/ 'ov tle period w o a o frOt28/11/92 to 31/a/97v 	

e 

vida 	McF' 236/EA,93J224l3'5l3 datdl24th June/999 

And wh arsest  the tençOraY po 8 tLaL Deputy ConaorvtDr 

of 	 LsIS) n the 
pey scale of. R¼ 22OO72800EB"100'1'4000/" 

ho boon crCet 	fi the pec3.'.0 pariod 'troin 2U/11/92 to 
3l//97 therfOe, 5hri B.C. Dasp.1 5F5 i&cntarta.nad as Daputy 
Cso'atQ o1 fore.ta (SF5) wc.a.f. 1/9/97 açjainet tte vacan 	. 

eouse due to retrmaflt of 1.Shri 	C.Dsb, DCF 1 (5F5) from sorvic 
i  

w.fom 31/8/97 (M)G 	
- 

.3)W-S 	purU6flC0f 0nd in coupl1eflCa ithth' 	YE 
jud jit and order citd 18/5/96 of the Honble High Court s  

Gunati. in 	Rule 	455 of 1993, 	3. 1 	U.C. Dab, Vrs the 

Foeet 	parmflta sd othE3rs and -also jth the COflC5flC0 	Lat 

qf the Finonc Lop tmnt Govt. of A.P[V.d8 DeLI. No0  676, , 

dtd I  / J99  

B. Mathewa 
Principal. Secretary 6Znvironment &Fore,sts) 

A1dP.Itane98r. 

	

Hi 	 e 

MernOcOr 	361EA)/93/225l4674 Datd 246/99. 

__________ 	
• : 

Cop; t 	 L 
h Thi Accountent Generel (AccUnt), Meghalaya 9 Mizoram, A.P. 

- 

2. 	Trio 	or cry to ifonbla Govarnor, ArP. Itanagar. 

3 	Th 	 to 1onb1e Ch.-sf N.ni6ta 	A,P, Itanagar. 

4 'ihc PI?S 	;c 	'1onhi 	Minister .(E&F), 	A.P 	Itcnceir. 

51 The P.S. 	chief 5ocretcry 	 . 	- 

6 Tht, Corri 	Lorec (1inence)GOVt0f t8 

(Finencc), 	Govt. of A.P. 	Xtanagor. 
hua UrUo r, 	Secrotciry 

Chf 	or 	ovoto 	of 	Forøate, 	Wild1fC 	A.P. 	Itanagaro 

hjf 	Con a e rvr 	of 	FDretED(RV)t4 	A0P. 	Itanagare 

I O kLi Con 	VctOr Of FOSt6e 	 • 

11 Dvi, 	on1 Fort 

I 2. Th a P.e1d Directort Project Tiga' Miao 

13. The Prthcpel 	A.P. 	Forest 5chol, Roing. 

C.Of 	JLtd).? 	rdenp 	h8rlegUfl. 

cc.tor of 	AccOUnts & Ir 	Urie 	of A.P. Naharlaufl, 
I Th 

ContdoP/2..... 
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UF 	3I\iC1iAL pJUJE5 

DEPAT1EN F EVIR 	
& FtET& 	 S  

ITANAG 	- 

NO roa,14/7o/V0l 	
-td.Ita. 	AUg/O 

To 

 

Th Director 	 .. 	

•0 
.• 

inistry o f EnVir0flmEt & i'oreZ-, 

Go 	Of nda NJ e1hi. 	i 	. 

Sub:– iuction/app0ttnt 
f t IFS AGM cadre with 

if:- 	Representation 
of ShrBC DaS IFS,AiT 

st 	 - 	
- 	• 5 	

S 	

- 

	 ii 

•...I1th r. ern00.t0. .abo 	;Q, .t. .subj.
,djrected 

to forwa her\ltth a reprentat0fl bmLtt 
bt BC DaS, 

for his dUbtiOfl/aP 	tment In 	cMUT cdè 

with retr0sP0ctt 	0ffeCt W.G.frOm 26/9/96 from date 	s 

jWiO5 were proited to IFS vide your noti 	tion NO.32012/ 

1/93-I 	
dated 26/9/1996 a3per judgera 

	of Guwahati High 

Court in Civ1 IRule No.55 01 1993. It1 	0fl'- 

to inform yoU that 	i BC 	StS WaS appo ted 1 in irs AGNU 

caré VIde yoUr o
t icatton .,.A32Ol2/h/3FS Ida 	

- S 

a3/ /2OOO 	tL9 subject to out eO 	of (I) WpC 

o 36/2O00 '. n cviI 	
a R 1 	

o ,211 2/200 

jnGuwahati Hjh Court. :The; 	
c.o.pie of.. 	

0y.jUdgflt 

a1O with your 
ottficatton dated 26/9/t996d dated - 

23/11/2O00 ae 
i5 	0l0dhEhtth ror.fV0urPr neeSSarY 

action, 	 . 	

S 

Enc1O As above. 	
S 	 .° 	.ai.th U11Y,' 

nt Secretaly (&F) 

Copy to - 

• 	- tanag8 

Shr. 	
P 

C ia5, 
IF$(flC.), C/o. iCF, Western r 

B 	
. 

c. c1S 	 - -- 

- 	---- t_. 

55 • 5• 
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THE GAUHATI HtGH COURT 	 - 

(High Coui t ol Assam Nagaland, Mcglialaya,t Manipui Tupura, 
Mizorani & Arirnachal 

CIVIL IPPELLATE SIDE 	 S 	

. 

-, 	
L 	k 	. 	•. 

AppeE fl 	7) -+.----— - 	.. 
Civil )..ule  

	

/ 	
c 	/ 	 ' r 	AppUlani 

I 	 I 	Pchtionei 	 / 

5 .  

I 	
- 	 Vers'tis 	 1 

I I 

I ç 71  I 1eonde 

,pposite-Party 	S. 

	

4 	/1  
ip'pcllaut k4 S 

For--_  

RCpOOdIUt 	 7 
OpPositc-Pariy  

3 
'\• '- 	 . 	

S 

Nct1ing, yOfliccr or 	 Serial 	Pate 	 otc 1  k OL: ordcr or procecd3ng 5  
signature 

-- 	 1 	 2 	3 	 4 
•.............. . .. . 

SI 
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r1 BLjh 	aMaha 	I ij 4 es :
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>27 	And Priei 	& F()rCSt) 	- 

.. 	 ? 	 . 	 • 	 ' , 	 (y Go'L () 	i - 	 . .1-'%v 	1, • 	 , 	 L 	 f 

Su) : 	 iA.&inthieut of the 1 S AG1 un cadre w i th 	• 

ret;os)c .! dThct from the dae 11 hiy juniors have 	 ' 

	

, 
been ap:i.t.eI wiU! further Prpm otio 	 . 	 . 

I 	 . 

with fmanqa1 1  beinfit in pay etc 

Ref : 1) 	 cia [cc /7/05 fo al e J i  b Conservator of 
\1ppp Cicie I inded 	LvE1 	O WACI53/94/ 

323132 	217105 

Your No. Fo 45/7O/VO1-U62223' -&22/8/05 
My A' •nton cit. 22/i 1105 	: 
My 	d. 24/2/06 	 • 

Sir, 
Please refer to the ahove cited letters, I apilenci6sing hcre,with the 

outcome of WA No. 36/2000 in Civil Rile No.455/3. passed by the 
! 	fl 

learned Awo Cuwahati High Cou't on 28/06/06 for 
favour of your earv fteccsary action. Since.th 	rit appeal has been 
defeatei aod staIi:i 	sndssed by learned 	 of 

Guwahati ipl Cut.; u are requested to retoe1ny rightful claims 

as below on the Iis of he udgement. ol leárieU single judge of 
Guwahati High Court. dt. 18t11 of May, 1998 of Civil Rule No. 455 of 

1993 giving mc service henetl4 of 
respondents No. 3 0• 7 as ordered by the Hon:'bI 	u'ahati Hih Court.:: •_ 

0 	ApLn o 	'l SIS o.u) to offiite as Deputy Conser- 
.vator of Forests aainst de cadre post of IFS IIoe9 to Arunachal 

	

raosh as wa 	•omtcd to my J uniors. 	• 	 - 

II) 	Induc ou/j\ 1u) iI.ment of IFS sen rtime scale against 
p oniot ci quota 	date to the mduthonl appointment of my 

mth 	 .' 	'i 	 r 
kto k 	 )dmunstratn'e grade we t a date of my 

	

- ik0s. ba'e been ried. 	 • • 	 (.
r/  

iv) 	Fcoc ho o ckction grade w.f. -ha  my jumors 

JUN

-  

• 	 __ 

• 	 •HH 



p011O 	 . 	 . 

	 Dq/  
d flnanci.Pbenfts'. due from the 

eepta.nce ot 	k 	fli .noi.m or inyIunor 

r OF  ' IVA. No 361200 
H: 
 bi Rule No 4551 

93 and (I fl WP(C) NP 2 21200) in Cuwahat HjgF: court (Copy al-
read eosd yi my di 2211 /05) as n*.nV in the Govt. of 

ietter No k 320I2/1/3 - IFS -1 dt 23/ 

i0 ; does not survive  md 'rit rqnwal and wht •.ptition has b e e n 

fl 	 1f Closed. t  

A II u•ie.n 	V aC1On is reque$t.ed 

Order on 10' Ito. 36/20H 
• 	 :0 	HU::22 

Uris 

dt, 
faahluuy, 

• 	 . 	B.IC Da WS (Retd.) 
P,O- arti4ta (Ge'uapar) 
p 

Dist.t:arpea (ASOM) 

cL 
1 

Copy to - 	DAMor NOWAry of nvi omneit nd Fm e5ts,Govt 
Deud, lbr h4orniatibn and necessa y action 

C;ps 	 on WJV 36 of '06O."" . 4 leai ned iwo 
2/0/2 06 is enclosed. He is.eque.sted to 

4/70/ Vol 1/622-23 t. Z2108105 (W My 
U u J 1105 On vinch out come of WP (c) No 

2112/2000 ws €melosed) and 24/2/06. aid take necessary 
acOon urgen tly as I Was made sufferer for such a long time 

cam. 

Cenu 

29 JU 
...............-•. 	.... 

if 



37 ACHAL PRADESH 

fl P j,,RTjv 
 UT0i VIRONMENT AND FORESTS 

II 

NO.FOR.I45I701V01hI2; 	

itanaga, datept,26 

To 

L•' ( 	

•! 

01 j-,,,,' jj , ojj ment and Forests 

Govt. of India 
pyaVara BhaWa CGO Complex a  
Lodhi Road, NLw Delhi 

Sub 	

lndUct0f/APP0tnt of the IFS (AGMUT) Cadre with retrospective effect 

Ref: 	
I. Rep rese tatiofl of Shri B.C.DaS, iFS (Rtd) dated I8082006 

2. This 0icc No. FOR. 1 l45/70NouI6223 dtd 22-082°°
5  

Sir, 
with reference to above, 1 am directedytO bad hereWitl a representation 

dated 18-08-2006 alongwith copy of the Judgment dated 28Q6T2OO6 
in WA. No3612000 of 

Hon'blC Guahati Higi Ccut, submied by Shri 
B.C. 	s, IFS (td) for your information and 

needful please. In this conneCti0fl it may be mentioned 
	that, hri B.0 Ds, IFS (RTD) was 

appointed di IFS Cadn vide your 
i otificatiofl No. 	

dated 23-1 1-2000, with 

effect from I 8OS-2000, subjeCt 
to out come of (I) WP(C ).36/20d0 in Civil Rule No.455193 and 

(ii) WP(C ) NO.21 1212000 
in Guahati High Cotht .Tb phQtoCoPies of said Judgments 

0. alongwith Notification dated 26/09/1996 and.dated 	
11l/0Q0 .ere sent to you vide t is office 

lettel NO FOR 14/70/V01lI62223 dated 22 08-05 hich may please be 

Yours faithfullY, 
End: As stated  

(Kamal Datta) 
Joint SecretarY (E&F) 

\opy to Shri B.C. Das, IFS (Rtd) P.O. Saru peta(GeuaP) 

Dist Barpeta. 
Pin 781318, Assam r* 

2 P JuN 

H 
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/ )F ARUNAcIIAL PRADESII 
)? P \P 1 NI 01 1 NV1R0N11 N I & FORES.TS  

1 \NA(\R 

- 

Yi'r ,  Sh ii 	aicsl (' iudm Das, the then Assistant Cbnscrvalor of 1orests Oled a 

case l:toi. ton k 	.t) cono. 	uvUiati vicic case No. Civil Rule 455 o 	993 10 his 

piom) . ) fl and scniohy. 

	

And whereas Iloii'hlc I 11gb Court, Guwa1ati 	 dated  

directed the P croon lcnl Aut.hurtt\ to promote the of beer w , e..f. 28.1 1.1992 with all service. 

benctits ol the post inchudine scnioritv. 

A ad \vh cicos a c.oniph anec to the 1ion'ble1 111gb Court's Order, Shri I3rajcsh 

Chaudri )as vas po noted to the pos of Dy. Conserva rhofForests (SFS) w.e.f. 28.11 .1992 

vide odc o. FOP. 236/E (A)/9T22574-674 dntcd 2:1(i6.i999, and whereas no order has 

been issued in recaud to his Seniorit'. 

Now, licretwe, the SeniorIty of Shri Brajesh Chandra Dais is 1xcc1 above Shri S.i 

Jones;ii 	The 5cnoiit 	list as pub1ish.1 vide 	:J 80iE-2/842 1316-364 dated 

03.07. 1PP3 st ids nadiFed to that extent. 	1 
.1 	Sd/- 

(M.B. La!) 
• 	 S PrincipaLsccretar.y.(E&F) 

Memo No. FOR. 2,:36/E2I93/PULL :'' 	 Itanagar dated, 	4007. 

Copy  

The Director, IFS, Gov. of Indi 	Ministry of Envt. & Forests, 

- 	Paja\'arafl Bhawatn, LodiLftoa 	m d, CdOCop1eX, New Delhi. 

All concerned Assistant Conservator oforests. 
The Senior Govt. Advocate, Guwahàti 1-ugh Court, Guwahati. 

010cc Order Pad. 

;hri l3raiesh Chiandra 
PU: SrupCta (Geipir) 	

. 	(T. Gapak) 

UNt: llarpcti 	. 	 . 	Joint SccretaD'J&F) 
i ssw1-7 3 18 

I \Oii 	0 ORi)I I Ot'I)Lt do 

CetrarAdminIStTM.W Tribu na 

	

---- 	. 
2 9 JUN2009 

GUvahati Bench 



I. 

/ 
7 

The Director I I 	Division 
Ministry ofI.nviroflflieji[ & Forests 
Govt. oC!ndia. 
Paraviun bhawan, Lodhi Road, 
C.G.O. Compiex New Delhi. 

ANN EXU9 

cgistercd 

Sub.:- 111 d0ction/A1) 00 ntmcnt ofthe IFS (i\GM UT) cadre from the datejüniors were inducted/appointed 

Ref.:- Govt of /\ runachal Prdesh, Departncnt of Environment & Forests, itanagars 
memo No. FOR.236/F2/93/pt/65 1-go dt 04/07/007 

Sir, 
Please reIcr to the above cited Govt. of AiunachaI Pradesh, Dcpiriinent of ,  l.flviroIinient at b()JCS[S. I tanagar's letter No citcdThbo\'e (Copy enclosed) \vhcrc in 

the seniority of miie is fixed above Shri S.J. Jongsai. Therefore you are requested 
to iSsue order in. favour of me accordingly giving all service benifits from time to 
time given to myjuniors with the direction to provideme financial benifltnvolvecj 
from time to time as Novas intimated to you vie m leitèr dt.. 18/8/06 which was 
forwarded to you by Govt. of Arunachal Pradsh E& F, Itanagar vide No. FOR. 
145/70/\,bt: 1/328-29 di o7.09. 2006. 

An earN' actiou is requested 

7/ 

Yows fiiilhflilly 

B.C. Das S (Reid) 
Sarupeta, Geruapar 

iisL- Barpeta (Assam) 

Registered 
Copy to :- The Princil.)al Cli ief Conservator of F orests and 

Principal Secretary (F & F) 
(Ju\'t. 01 ALH1acHI Piadesh, J1anaLarfor \d.lvOurofjnft)rination& 
necessary action, He is requested to iss 	oders regarding appointment of I S officri to o11iijtc as Deputy ConseiS'atoi ofFotesis against the 
Cadre Post of IFS a!Ioted to Arunachal Pradesh in fvour olnic as was 
appointed to iuiy Juniors from time to time and provide flnancial beni lit 
it the cai hct 

Centra' Mministn4tiv 4OU 

H . 	 .. 	
2 	JUN 

ri 	4UW .......... 



ANNEXURE- 10 

- 	To, 

The PCCF and Principal Secretary (E&F), 

Govt. of Arunachal Pradesh, 

Itanagar. 

Sub: Inductionlappointment and further promotion of the IFS (AGMUT) cadre from 

the date of my juniors were inducted] appointed/promoted. 

Ref: (i) My representation dt 18/08/2006 

Your No. F0R1145/70/Vol.-I/328-29 dt. 07/09/06 

Your Memo No. FOR 236/E-2/93/Pt/20651-80. dt. 04/07/2007 

My representation dt 19/07/2007 

Sir, 
Please refer to your Memo No. FOR 236/E-2/93/Pt/20651-80. dt. 04/07/2007, 

through you have restored my seniority very lately, but you have not given me the service 

benefits of the post yet which are enjoyed by my juniors since long. So you are requested 

to give me service benefits of the post already enjoyed by my juniors by issuing / 

persuade for issuing the following orders from Govt. of India expeditiously from the date 

when my Juniors are allowed to avail the benefits. 

Appointment (of SFS Officers) to officiate as Deputy Conservator of Forests 

against the cadre post of IFS allotted to Arunachal Pradesh, since my juniors were 

appointed on purely temporary basis from time to time giving one day break. For 

example an order issued under Memo no. FOR 410/E-2/81/3458-548 dt. 22/02 /1994 

(copy enclosed) may be referred to. 

Induction / appointment of IFS senior times scale against promotion quota w.e.f. a 

date to the induction /appointment of my Juniors vide G.O.I, Ministry of Environment 

and Forests, Paryavaran Bhavan, N. Delhi's notification F.no.32012/1/93-IFS/dt. 261h 

Sept. 1996. 

Restoration of junior Administrative grade (in pay scale of Rs. 12000-375-16,000/ 

pm after completion of 9 years service from the year of allotment) w.e.f. a date of my 

juniors have been granted.  

29 ji 



IV 

(IV) 	Restoration of selection grade w.e.f. 01/01/05 (in the payscale of Rs.14,300 ....... ) 

the date of my juniors have been promoted. 

Hence, you are once again requested to give service benefits of the post 

expeditiously w.e.f. the date of availing the same by my Juniors. 

Enclo: As stated above. 

Yours faithfully, 

Sd! (illegible) 

25.11.07 

(B.C. Das) IFS (Retd) 

P.0:- Sarupeta 

Geruapar, Dist:- Barpeta 

Assam, 781318 

Copy to: 	(I) The Director IFS Division Ministry of Environment and Forests, 

Govt. of India for favour of information and necessary action. He is 

requested to refer to the letters under references, which were endorsed to 

him and issue necessary orders expeditiously. 

2009 

.-- 
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. ,- 

RN MI N] OF ARUNACHAL PRADESH 
1V)EPARIMENl OF ENrVIRONMENT.AND FORESTS 

ITANi\GAR. 
NO.1( J /236/I .V2/()3/1/ 1! (H 	I 	 Itanacar, dated, 	October 208 

to 
Shri B.C. Das. 
P.O. Saripela, Geruapar.  

f)ist. Barpcta, Assaiii. 
 

Sub: induction! appointnicnt and further prQniotion of the IFS (AGMUT) cadre 
from (he date of your junior )vere inductëdkippointment/proinoted. 

Rel: 	' our letter dated 25-1 1 -200. 

Sir, 

With reftrncc to your letter cited above it is td inform that your representation 
dated 10-08-2006 claiming induction to IFS v.c..from 2-09-1996 in accordance with the 
judgment oHateci 28-06-2006 in W.A. No, 36I2QQ0.agstjudgjt of dated 18-05-1998 
in civil Rule No. 45511993 was fbrwarded to the tMinistiy of E,nironment and Forests vide 
letter No. FOR V 1 45170/vol - Ill 328-29 dated 0V-09-0b6*The Ministry has also been 
re(ftiestcd vide th is o lice letter No/236IE -2I3Pt/229 - 3 T dated 24 -04 -2007 to refer to your 
representation dated 24-02-2006 mnd 27-1 0-20Q6addressed to the Ministry of Environment 
and iOftStS \Vttii CO)ieS to this office r  but no decision has so far been received. Your 
prOmotion to .115 adre from the State Cadre with retropective effect can be done by the 
UninIndia onl Ji3 accon~'XilhTFS AjjoIIt1ne~tby   Promotion) Regulations, 
9GOH1LSCRIC. h nelit isadinito you under rules 	 e COflSI( cic on receipt of 

the l)ccisioit from the (jovt. of 111dia. . 	 :. • 	 V 

V 	

•: 	 I 	Yours faithfully 11  
i(fI 

	

V 	
• 

V 	
. 	 Chief Conservator of Forests (A&V) 

Govt. of Arunachal Pradcsli. 2' 
Copy 10 	 V  

V 	
V 

 [he 1 )ireck-r (iFS 1)vi.sioit). Ministry of Envirnmerii, and Forests, GovL of India. In 
this connection this ofOce fetter No. FOR/236/E-2i93tPt1229-3 1 dated 24-04-2007 may 
k i ad lv he re P.rrcd 0 ail(l [lie (1cC1510n of the Gavt. 0f111dih may kindly be communicated. 

!):k/..',.. 
Ag 

• 	
V 	 (T. N4illang) 

- Chief Conservatoiof Torests (A&V) 
Govt. of Arunächal .Pradesh. 

.1. 

-.TrrI Iii Ch 3TM 
Centrai Acirninistrativia 

29 JUOO9 

TW 
uwahati Bench 

Vj 
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/ 

- 	The Secretary 
/ 	Govt. ofInclia 

JVlinistry of Brivironn  n t and Forests 
Paryavaran Bliawan 
C.G.O. Complex, Lodhi Road 
New Delhi-110003 

(Through Proper Channel) 

%eø4 P. 

I 
-c 

Sub:- Induction/appointment of the IFS AGMUT Cadre with restrospective effect from the date 

when juniors have been inducted/appointed with all service benefits of the post. _1 

Ref:- Govt. of Arunachal Praclesh's Order issued under Meipo No. FOB.236/E-2/93/ Pt120657- 
$0 dt. 04/07/2007 and judgment and order in Civi Ru1eb. 455/93 dt. 18.5.98 

imlnnertation theic--of..... 

Sir, 
In inviting a reference to the order issued under Memo No. 236/E-2/93IPt/20657-80 t. 

04/07/2007 (Annexure 'A) along with order issued under Memo No. 236/E(A)/93/22574-674 
dt. 24/6/99 (Annexure 'B') and seniority list published vidNp. 180/E-2/84121,316-364 dt. 03/ 

O/l 993 (Annexure 'C') and judgment and order in Civil Rule 11455I93 dt. 18..5.98 of Guwahati 

igh Court (Annexuie 'D') and out come of WANo 36/2000 in Civil Rule No 455/93 passed by 

learned two judge Bench dt. 28.6.06 (Annexure 'E'), the Govt. of Arunachal Pradesh has not imple-

mented his order at Annexure 'A' or persued for implemefltation and pertially implernentel the 

judgment and order of Civil Rule 455/93 dt 18.5.98. In thisiregard lot of correspondance were 
made to (i) the PeeF & Principal Secretary Envioronment and Forests, Govt. of Arunachal Pradesh 

1.

and-(ii) The Director IFS Division, Ministry of Environment ana'Forests, Govt. of India, Paryavan 
Bhawan Lodhi Road, CGO Complex, New Delhi vide my lettèrdt. 18/8/06 (Annexure 'F') which 
was forwarded to the Director iFS Division by the Govt. of unachal Pradesh vide No. 145/90/ 

Vol 1/328 dt. 7.9.06 (Annexure 'G') and my letter dt. 19l7I07 (Annexure 'H')25. 11 .o7 (Annexure 

Please refer to my letter cIt. 25.11.07  (Annexure 'I); you ,re requestecito give me following 
service benefits from the date when my junior Shri S.J,iongm, Shri R.K. Deori and Shri S. 

Thirnnakarasu are allowed to avail the benefits. 
(i) Appointment (of SFS officers) to official as deputy ConservetOfofForèstagainst the 

cadre post of IFS allowed to Arunachal Pradesh, since n j1nios were appbinted on purel'tempo-
ra1y basis from time to time giving one day break, Annexur&J'. 

4 	
- 

• 	
'LI 	

2UN 

- 	
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- 

Induction/appointment of the senior time scale against promotior quota '.e.fa date to 
tle induction/appointment of my juniors vide G.O.I. Ministry of Env. and Forests, Paiyaaran 
Bhawan,New-DClhi'S intification FNo. 320 12/1/93 IFSI dt. 26th Sept,1996 (Annexure 'K'). 
V RestorationofjUfliOr Administrative grde in the Pay spal.e of Rs. 12000/- 375-16000/ 
- P.M. after completion of 9 years service from the year of allotment (1992) w.e.f. a date of my 

juniors have been granted. 
Restoration of selection grade w.e.f. 01/01/05 (in the pay scale of 14300/- ................... 

the date of my juniors have ben promoted. 
Please issue necessary orders on the above pdints (ii), '(iii) and (iv) and direct PCCF. 

Itanagar for issueØ'61 -ders on (i) expiditiously. 

'Yours faithfully 

B.iDas IFS (R&d.) 
Dist. Barpeta, Assam. 
Pin-7813 1,8. 

copy to : (i) The Director General of Foiests Govt. of Indi,Ministiy of Environment and For 
est, Paryavaran Bhawan, C.G.O. Complex Lodhi Road, New Delhi 110003 for 
favour of necessary action along with enclosers. 
The Chief Secretary,Govt. of Arunachal Prades, Itanagar for favour of necessary 
action along with enclosers. 
The PCF and Principal Secy. Govt. of Arunachal Pradesh in duplicate. 
The Chairman, UPSC, Dholpur Road Sahjahanpur,Neyi Delhi. 

4 	JUN 



• 	 : ANNEXUkE 
- 

GOVERNMENT017 ARUNAC1 1 IA I  
RiMEN'I' OF ILNV IRONBMNT AND FORESTS 

• 	
[ANAGAR 

No. FOR236IE -2/93/1)t/ 	 Itanagar, dated, 	March, 2009. 

To 	 - 

'I he Seeretu ty, 
Govt. of India, 
iva1iSiUy at Lnviroltment tiid Forests 

f'a\'arflfl 1311a\v;tIl CGO CompLex 

Lodi Road, New-Delhi- 110003 

Sub: 	Induction! Appointment ol Shri B.C.Dos, IFS (Retd) with retrospective eilct. 

Sir, 	 - 

I am enclosing herewith a representtttidn dated 3/2/09 submitted by Shri B.C. Das, IFS 

(AGMUT) (Rctd) i'or his induction/appoi1It to IFS (AGMUT) Cadre with retrospective 	tSCC 

cHct we.!'. 26-09-1996 Rom date his Juniors were promoted to IFS vidc your notiflcatiOn 	or 

No.320 21 /93 ::5f dated 26/9/1996 us per .1 udgement of Guwahali High Court in Civil Rule 

No. 455 of' 199 

In this connection it is to inrorm you that Sfi B.C. Das, SFS was apointed to IFS 

(AG\4U I) Cudi 	\ tdc 'out r otiqcation 	o 	32312/1/93 11 S 	dt i 2' I /2'tOfl  \ C 

8'S12000 subet to out come of' (I) WI (C ) 
No: 36/2000 in Civil Rule b.455I93 and (ii) 	D 

\V P(c) No. 2 I 12/2000 in C uwuhati II ih Court. You are requested to peruse the represeiltOtioll at' 

the ulhe.ei and to take needful action. 

End:- As st(tted 
- _t f  

(T. Millang) 
Special SecretaryjE&F) 

F~I

ntJUN2W

_'JLLJ 

/)uc\ 

•1' 	
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